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Present : Hon'ble Mr. D. Puxkayastha,, Judicial Member 

Hon'ble Mr. G.5. Maingi, 	inistrative Member 

UNION OP INDIA & ORS. 

vs. 
RAGHUN ATH BHU1IA 

Ppr the applicants 	s Mr. S. Ba$U, counsel 
(Respondents in O.A.) 	MrS, U. sanyal, cousel 

For the opposite party s None 

Heard on $ 20,08.99 	 Order on $ 20.08.99 
0 RDR - - 

This M.A, had been filed by the applicants(Rspondents 

in O.A) for getting permission to produce the original 

docunents in place of ,rox copies as submitted on 9.8.99. 

It appears from the records that by the order dated 4,8,99 

the respondents were directed to produce relevant records 

regarding the examination for a,oinbneflt to the post of 

Primary Teacher* But op the next date of hearing,i.e. on 

9.8.99 they producedotOC Ah OPie5 of the said doci*nents 

hioh wer&not attested by the competent authorities. Thereby 

the Tribunal refused to accept such 

 Id. counsel Mr. S. appearing with Mrs. U, Sanyal 

produces a note sheet' dated 15.10.1992 which has been approved 

by the General Manager and submit that such doc1ent is 

originél 	 cOrd as per the statement of the 
original 

departlTleflt. None appears for the/ applicanthC) 

In view of the above, the documents as produced by 

the 1d counsel for the respondents# be pt with the record SQ 

,jjJ1 are of the view that the matter should be heard again 

QU merits. 

contd..2 


